IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI, COURT -1I

Item No. 101
(IB)-289(ND)2021
New- IA/241/2022

IN THE MATTER OF:

M/S PROMPT ENTERPRISES PRIVATE Applicant/Petitioner
LIMITED

Versus
M/S AUTO VISION INDIA PRIVATE LIMITED ... Respondent

Under Section: 9 of IBC, 2016

Order delivered on 20.01.2022

CORAM:

SHRI. ABNI RANJAN KUMAR SINHA SHRI L.N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT: Advocate Tusharr Budhiraja for Petitioner

Adv. yjjal banerjee
ORDER
IA/241/2022: Heard the Ld. Counsel for the Operational Creditor Mr. Tushar

Budhiraja as well as the Respondent’s Counsel. Ld. Counsel for the Parties
submit that the matter has been settled and the amount has already been paid
to the Operational Creditor. Ld. Counsel for the Operational Creditor confirms
that the amount has been received. By filing this application, the Respondent
has prayed to take the settlement agreement on record. The Petitioner’s Counsel
submits that the Petitioner wishes to withdraw the main application.
Considering the submission made on behalf of the Petitioner, we permit the

Petitioner to withdraw the main Petition IB-289/ND/2021.
Accordingly, the Petition IB-289/ND/2021 is Dismissed as Withdrawn.

With this, the present IA stands disposed of.
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